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/ 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A NO. 16 OF 2025 

IN THE MATTER OF 

Public Action Committee & Ors. ............ Applicant 

VERSUS 

State of Punjab & Ors . . . . . . . . . . . . Respondents 

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.3 

MUNICIPAL COUNCIL SIRHIND 

I , Sangeet Kumar, Executive Officer, Municipal Council, Sirhind­

Fatehgarh Sahib, at Old Grain Market, Sirhind, District Fatehgarh 

case and am competent to swear this affidavit. 

2. That I have read and understood the contents of the Original 

Application and I specifically deny the contents of the same, save 
' 

and except those, which are specifically admitted herein. That the 

answering respondent no.3 craves liberty to file additional 

reply/affidavit as and when need arises, with the permission of this 

Hon'ble Tribunal. 

PRELIMINARY SUBMISSIONS 

3. That applicant/Petitioner herein filed the present OA by inter-alia 

alleging therein that:-
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(a) the answering Respondent/Municipal Council, Sirhind- Fatehgarh 

Sahib is dumping, burning and burying the garbage of Sirhind City 

on the land of Sukha Dariya ( Hansla Nadi). 

(b) That the Material Recovery Facility building has also been 

illegally constructed over the land of drain (Choe) which is causing 

water pollution. 

( c )That there is no processing plant installed at site and 

( d)The surface as well as ground water is also being contaminated 

due to leaching from garbage and 

(e) That Revenue No.( Khasra No.141/1) on which the Dump as well 

as MRF building are situated, belongs to Nadi-choe (Drain) land as /<~ per Chajjra Plan. 
, J{~ ', \\ 

/ v Sumit Gm1r:ei \ --\~- \\ 
Fatehgarh Sahib ) l,4.'; With regard to the ownership over the land of Dump Site which was 
HegcL 14789 -

designated as Dump approximately twenty years ago, it is submitted 

Municipal Council, Sirhind-Fatehgarh Sahib wrote a letter No.628 

Dated 27.02.2025 to the Tehsildar, Shri Fatehgarh Sahib for 

demarcation of the site in dispute and Tehsildar after the demarcation 

of the land sent the report vide letter No.22 Dated 26.03.2025 to 

Executive officer, Municipal Council,Sirhind-Fatehgarh Sahib . As 

per the revenue records Municipal Council Sirhind-Fatehgarh Sahib 

is the owner the site in dispute where Dump Site and M.R.F shed has 

been situated. Even the area of the drain is also in the name of 

Municipal Council, Sirhind- Fatehgarh Sahib. A copy of the revenue 

record of Jamabandi / Fard of the land in question is produced 

herewith as Annexure R/1. Regarding the distance of M.R .. F Shed 

and Dump site from the drain, the office of Municipal Council, 
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\ 

Sirhind - Fatehgarh Sahib agam wrote a letter No.1147 dated 

09.04.2025 (Annexure R/2) to the Tehsildar Shri Fatehgarh Sahib 

vide which it was requested that the site in dispute may please again 

be checked and send a report regarding the distance of M.R.F. Shed 

and Dump site from the drain. The office of Tehsildar Shri Fatehgarh 

Sahib sent the desired report vide letter No.82 dated.16.04.2025 to 

Municipal Council, Sirhind-Fatehgarh Sahib. As per the report, the 

M.R.F. Shed from the front side is Constructed 115 feet away from 

the edge of drain and from the back side of M.R.F shed its is 40 feet 

away from the edge of drain. The dump site is also 50 feet away 
-~✓ .... ~;_:__ ,;~::--;,,,., ........ ,,,.,,_" 

, .. • "' l.k ,\ i i~"\ ,,,."'> ·,, ;/ •.\,'."':.. ,_ \ rr J= '\ from the edge of the drain. 

' ' \, 
.
1 

1. '""~U~iit ?upta t: l1unicipal Council, Sirhind-Fatehgarh Sahib as per Solid waste . f.,!e1sgarn Sahib -v- i .· 

\cV::tgci, 11
~;/finanagement rules 2016 & 2018 and on the instruction of PMIDC 

~- V)-.. ,,,., \~j / 
' ,, ., ' ... ,:.,.., •✓ 

~,'' '' ~,,../ under Swacchh Bharat Mission, the Municipal Council Sirhind-

Fatehgarh Sahib had setup and running a Material Recovery Facility 

on the site in Question for last five years. The site where M.R.F 

shed is constructed is also owned by Municipal Council, Sirhind­

Fatehgarh Sahib and is constructed on the left side of the drain and is 

far away from the drain as already submitted in Para No.4 of 

Preliminary Submissions (Copy of the Map drawing showing the 

MRF Shed is produced herewith and marked as Annexure R/2 

6. That it is further submitted that no waste is lying on left side of 

drain, near to M.R.F. Centre in question and Copy of the 

photographs of the site taken from the GPS Map camera dated 
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25.03.2025 shows that there is no solid waste lying on the site is 

produced herewith and marked as Annexure R/3 

7. That it is further submitted that in this M.R.F Centre, there are 50 

compost pits been constructed for waste processing. Wet waste is put 

in these pits and Dry waste is piled up in one comer. Compost is 

prepared by processing in the pits as per SWM guidelines and in last 

2 year approximately 20 ton of manure from the waste has been 

produced by using these pits and Rs.92I93/- have been also 
.... ..-::;:.::::--- -.. : \ .:,-. . ~ ---- .. "" 

i/ ,{/(~,, \: l- 11
/~(

51
)~\ collected by sale of Dry waste like plastic, paper, waste of glass from 

: ( J{ ~~~,-~~ ·:. f. the dump site in question. The Municipal Council practices standard 

1i,: ·, Regd, Mc. -i
47s9J_A\"'/ procedure for the waste management. 

~<,·c 
__ -_:·_;~Y1

/8. That for the legacy waste management of the dump site, a tender had 

been invited by Municipal Council Sirhind-Fatehgarh Sahib for the 

remediation of approximately 3300 tons of legacy waste and Copy of 

the E-Tender MC/Sirhind/2023/I I issued by the Municipal Council 

Sirhind is produced herewith and marked as Annexure R/4 

9. That the Work of legacy waste management at the dump site was 

allotted to a contractor named Aayushi Hygiene and care private ltd 

and Work order No.11 Dated 24.02.2023 was issued to this firm and 

the firm had to remediate approximately 3300 ton of legacy waste 

laying on the dump site in question at the cost of Rs.14, 25,600/­

only and the legacy waste was to be cleared within one month. Copy 

of the work order No. I I dated 24.02.2023 given to the Aayushi 

Hygiene and Care Pvt. Ltd. for remediation of legacy waste at the 
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dump site in question is produced herewith and marked as Annexure 

R/5 

Copy of the photographs dated 05.03.2023 showing the remediation 

measures taken for the legacy waste and RDF quality Test report 

dated 13.04.2023 is produced herewith and marked as Annexure 

R/6~ and remaining legacy waste of approximately 1200 Ton 

will be remediated within 6 months. 

IO.Thereafter on this Dump site in question, a visit was made to this site 
.,,,.--·;.-:-..:.:.~ . ' '-

// t " r-·,,~0. 1 d d ,//"\~;- ,,,-- ,,~,.t'i( j~'\" by Environment Engineer, Punjab Pollution Contro Boar , an 
'! / \~, 

/ .'.t::t / '' ,ii ' 1 SumH Gupta 'Patiala and after making this visit, the Municipal Council was called 
'./ \! !::1f;,!,r,,,,I'' ~r,i,1•,., '/ • t ~ ,:;.,.;t,...,.Hv:(.B o v(j,1, f,J 
~\ W •. ~ -.> .,1 1-~,, I ·., · \~~·_;Jr:, for by PPCB, Patiala for a personal hearing on 24.10.2024 by issuing 

",~.:-~ , .. _->:-> show cause notice to the Municipal Council. 

I I.That During this Personal hearing dated 24.10.2024 given by 

Chairman of the Punjab Pollution Control Board and imposed the 

fine of Rs.90/-lacs in terms of the order passed by the Hon'ble NGT 

in O.A.No.606 of 2018 for the period 0 1.07.2020 up to 31.03.2024 

and work being done by the Municipal Council has also been agreed 

upon in this hearing. It is recorded in this hearing that now a very 

small or insufficient quantity of waste is going to Dumpsite in 

question and legacy waste at the dump site has been remediated and 

now new solid waste is segregated.It was also recorded that there are 

64 compost pits with the Municipal Council for waste management. 

Copy of the Proceeding of personal hearing being Letter no.3434 

dated 28.11.2024 is produced herewith and marked as Annexure R/7 
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Copy letter no.45762 dated 29.11.2024 of the proceeding of the Joint 

Personal hearing given by the Chairman of PPCB in which d status 

of construction of STPs in MC Sirhind has been duly recorded, is . . 

produced herewith and marked as Annexure R/8 

12.It is further submitted that for constructing a boundary wall on the 

dump site in question adjoining to the said drain, . the Municipal 

Council, Sirhind-Fatehgarh Sahib issued E-Tender being 

Copy of the E-Tender being 

and work order 

op L&C Society Ltd for the cost of Rs.11.65 lacs and work is to be 

completed within 4 months. So that no waste can enter this drain in 

future. Copy of the Work Order No.60/1701 dated 26.02.2024 1s 

produced herewith and marked as Annexure R/10 

13.It is also stated that at Municipal Council, Sirhind-Fatehgarh Sahib, 

total generation of wet waste and dry waste is 13 TPD. Out of which 

wet waste is 7.5 TPD and dry waste is 5.5 T.P.D. It is also submitted 

that for the scientific processing of wet waste daily, office of 

Municipal Council, Sirhind-Fatehgarh Sahib has passed re.solution 

No.438 dated 07.02.2025 vide which 3 acres of land has been 

provided with for the processing of waste. This processing plant will 

be constructed jointly with Municipal Council, Mandi Gobindgarh. 

Land for this processing plant will be given by 1\1unicipal Council, 

Sirhind- Fatehgarh Sahib and all the expenses for the construction of 

processing plant on this new site of 3 acre land will be borne by 
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Municipal Council Gobindgarh and Municipal Council Gobindgarh 

has also passed the resolution No.21 dated 11.03.2025 in this regard. 

Both these resolution are sent to Additional Deputy Commissioner 

(General),Sh. Fatehgarh Sahib for passing of these resolutions by 

both the Municipal Council and· these resolutions are forwarded to 

the Director Local Govt. Punjab Chandigarh by Additional Deputy 

Commissioner (General),Sh. Fatehgarh Sahib for further necessary 

/;(;~;:~) ~ /-Lti:.?~\ action and are likely to be approved by Director, Local /I '\ ~• '\ r )/,. Sumit G!!pfa \
2

;1. \\Govt.PunJ· ab Chandigarh. This processing plant will be operational 0:: ~ ' I " I '! · ! , ' riheiimmi :;anm 1 : 
Regci."[\!ci. i4789 / J,(,-j . . . . /,=,-- 1. within nine months after rece1vmg all the reqms1te approvals and 

___ _____//-(~ 1"4' 

\ ,;i 

-•".. :-✓··,, 

;.-✓ <- thereafter no fresh waste will be dumped at dumpsite in question as 

total generation of wet waste of 7.5 TPD will be processed daily in 

this processing plant along with the wet waste of Mandi Gobindgarh. 

14.It is also stated that Municipal Council Sirhind-Fatehgarh Sahib is 

constructing one another M.R.F. Centre for processing of Wet and 

Dry waste with cost of Rs.59/- lacs approx. This M.R.F Centre will 

be operational within 3 months. In this M.R.F Centre there is 

provision of 60 more compost Pitts for the waste management and 

here waste will be converted into compost. 

15. That the Municipal Council has issued about 115 challans for 

violation of norms and collected about Rs. 1,00,000/- in fines for 

preventing plastic carry bags within the city limits.It is submitted 

that fogging and herbal sanitizer medicine is sprayed time by time at 

this site as per government instructions and as per the mandate of 

waste management rules. The Municipal Council of Sirhind­

Fatehgarh Sahib has installed awareness boards in the drains coming 
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I 

\ 

out of the city limits to remind the general public not to throw any 

kind of waste into this drain and provides for fine of Rs.1,000/- for 

the violation. Copy of the Photographs of awareness boards is 

produced herewith and marked as Annexure Rill -

16. It is further submitted that the answering respondent is taking all the 

necessary measure to keep the dump site, drain in question clean and 

/:::::~=" : ,;~:" free from pollution which is evident from the aforesaid efforts made 
/<. ti J-\,, k•yJ ;, ~ 

//",::-~,,,-- -,i i l- ~\ by MC Sirhind to comply with the SWM Rules, Environmental Laws 
,/ '.4 / }:{- \· 
1 "',~ ( Sumii Gupta · 

' Fatehgarh Sahib and various direction passed by this Hon'ble Tribunal in this regard 
Regci. Na. 14789 

and also Boundary wall is being constructed on the dump site in 

question 

PARAWISE REPLY 

Reply to Grounds 

1. That the contents of para 1, 2 and 3 are incorrect and hence denied. 

It is submitted that there is no violation of Section 24 of Water Act 

of 197 4 in the present case as the dump site is away from the drain 

and remedial measure has been taken by Sanitation Branch of 

Municipal Council, Sirhind-Fatehgarh Sahib on the direction of 

Govt. and also on the answering respondent. It is also submitted 

that contents of Para 3 to 15 of the preliminary submission also be 

read into reply to these paras also. 

2. That the contents of Para 4 is within the special knowledge of the 

applicant and hence need no reply from the answering respondent in 

this regard. 

3. That in reply to the contents of Para 5 it submitted thatthe Municipal 

Council, Sirhind-Fatehgarh Sahib is the owner of the dump site in 
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question. This Dump site is situated in right side of drain. The total 

area of the dump site is about 2 acres. 

4. That the contents of Para 6 are wrong and denied. It 1s further 

submitted that the respondent No.3 is taking all the necessary 

measure to keep the dump site, drain in question clean and free from 

pollution which is evident from the aforesaid efforts made by MC 

Sirhind. 

REPLY TO FACTS 

That the Contents of Para 1 is general in nature and within special 

knowledge of the applicant and hence need no reply. 

2. That in reply to Para 2, it is submitted that proposal to make the 

alternate dump site/MRF facility is in the process of approval and 

contents of Para 13 and 14 of the preliminary submission be read 

into this para also. 

3. That the contents of para 4 to 5 are wrong and denied and hence no· 

reply is attributed to these Paras. Detailed reply has already been 

made in Para no. 4 and 5 of preliminary submission. 

4. That in reply to para 6 it is submitted that from the jamabandi/ 

Revenue records (Annexure R/1) it is evident that MC Sirhind is the 

Owner of the Dump site Land. The contents of para 3 to 15 of the 

preliminary submission of the reply be read in reply to this para and 

is not repeated here for the sake of brevity. 

5. That in reply to Para 7 to 9 it is submitted that the case law cited in 

these paras are not applicable to the facts and circumstance of the 

present case. That answering respondent is taking all necessary 

measure to dispose of the waste material in scientific manner and is 
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also in the process to shift the dump site m question to a new 

location. 

6. That the contents of Para 10 to 12 are wrong and denied. It is further 

submitted that the respondent No.3 is taking all the necessary 

measure to keep the dump site, drain in question clean and free from 

-----~= __ pollution which is evident from the aforesaid efforts made by MC /::------ , .. 
/1/ ,.f~\ ~ 

// - . '-} .. '· ~\,,.,, .. ,..;, fi. ~¢- • • ,,ff:'<.~·~/------._ "~ \ Sirhmd. 

,f ;:;/, .. (~~!:'.i!,~'t~ t \hat in reply to contents of para 13, it is submitted that answering 
Rend. ~!c. i4789 i 1 

· - \ ,. I / -·:}->·~--------/ -."° respondent has not violated the provision of the Water Act, 

Environment Act, 1986 and the answering respondent is not 

polluting the water body in any way and is taking all remedial 

measures to improve the environment for the water body and the 

Council area as per the mandate of law. 

That the prayer of the applicants is devoid of merit and hence 

denied and it is submitted that the present Original Application 

merits dismissal. 

It is most respectfully prayed that this Hon'ble Court may be pleased 

to dismiss the present OA. / 

VERIFICATION 

DEPON~ 

Executive Officer 
Municipal Council, Sirhind 
Fatehgarh Sahib. 

2025, that the facts 

v.•·t//'.~ stated in the above affidavit are true to best ofmy knowledge and belief. 

No part of it is false and nothing material has been concealed there 

from. 

DEPON~ 
Executive Officer 
Municipal Council, Sirhind 
Fatehgarh Sahib. 
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ANNEXURE R-4
16

• 

Ml':'il( 'IPAI . ('Ol ':'i( ·11 . SIRIIIND _FA TRIIGARII SAIIIB 
I.O('AI . GO\'T. Pl':'i,IAB 

Dt:l'TT. l'l'N.JAB 
NOl ICE INVITIN<i E-TENDERS 

I 
t:rrnc .runj ah.jtOV.ln 

t:.ttntltr l\l< '/SIRIII ND/202J/I I 
E-tender-Slrhind-FGS/2023/11 

The lumc1pal Council SIRI IIND I' ATEIIC.A RI I SAIB mvlles percentages rates of e-tenders 
on DouJ,lc Did System for the follm;ng works from the enlisted Labour and Construction 
Soc1ct1csl[nhstcd C.011 Contrnctnrs/ Supplier and Manufactures 

Datt ■nd time sbtdult o[Ttndm: 

Sr. No Lut d11, or onlin, submission or Bidding Docum,nts Op,ning orTtthniul Bid 

I 23 0 I 2023 .at 11 :00 AM 23 .01.2023 at 14:00 PM 

(Al :'ii1m, or works : 

Sr Name of work E/Cost Earnest Time 
no. money 

I Estimate for remoulding & 65500 3 Months 
renovation of pond in 32.67 
brahmanmajra me sirhind fgs 

2 Estimate for remoulding & 66000 3 Months 
renovation of pond in talania me 32.78 
sirhind fgs 

J Remediation of legacy from dump 29000 1 Months 
site me sirhind 14.40 

4 Strengthening of existing Primery 6900 I Months 
health center ( civil Dispensary) 3.43 
Talania as Aam Admi Clinic (AAC) 
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fo1 l'11n1np.11m11 m 11-K- oil.lie 1.· -1cndmn11 proce~s 1he contractor shall have to gel themselves 

11'!_11strl'\'d "11h c-prot' pun1oh 1_1ov m ond (ICI u~r ID ond l'ns \\Ord Clo s 2 & J digital signature 1s 

mood 11c,~ II' p.•U11npolc m lhc c-lcndmng for ony clnr1f1cot1on/ d1mcult c-tcndcrrng procc s now. 

rlr '('\"lnl oc1 c,n IC I klpdd. Numhcr O 172-2<1732/iJ. n I 72-2Q702R4 In cast or 1ny prohltm In up 

lotdln1t t-Ttndn Municipal Council Slrhlnd-fltrh11rh S1hlh 11111 ht not ruponslhlt. 

TERMS & CONDITIONS FOR NIT (Not for Pres~) 

I \I al 1d11~ nf lender w1I I he- I RO days 

~ ONLY INTERLOCKING TILES/PAVERS BLOCKS BIS APPROVED MANUFACTURERS 
A D ISi MARKED (ENGRAVED) WILL BE USED IN ALL WORKS 

3 EM D and Tender form fee Should be payable to E O Mun1c1pal Council. Onlmc Bidders have to 

pa~ lhc Processing fee as mentioned on wchs11c lhrough onlrnc mode by IPG(Crcd1t Card/Debit 

Card ) or Internet Bankrnl?. 
~ If there 1s any doubt about Tender condillon. Specificat ion. Esllmatc. Bidders can coniact in lhc 

office of em?1nccrine branch MC SIRHIND-FA TEI IGARI I SAHIB 
5 The items. rates & Quant1t1cs arc only for Estima1cd Purpose Payment will be made as per work 

actually done on site. 
6 The Tenderer must be Enlisted with the Municipal Council . SIRHIND or with any Govt. 

Department 

7 Elcctromc tender forms shall be opened in the office of the Municipal Council. SIRl·IIND in the 

presence of Contraclors or their authorized reprcscnlativcs (if they wish) on the date and time 

prescribed rn the tender notice 
8 If any date of tender happens 10 be a holiday, the tenders shall be opened on the next working day. 

Regarding this, no publication in Newspaper will be given but corrigendum/ 

modification/correction will be posted at the website. 

9 The work will be executed by contractor in Accordance with the provisions contained in form 

MW4 and as per Punjab PWD specifications / MORTI-I specifications/ as per agreements and the 
final payment will be made to the contraclor on the basis of the overall lowest statement as worked 

out in the final stage. 

10 Income Tax, GST, Labour Ccss and other levies will be deducted from the contrac1or·s bill as per 

rules 

II DNIT shall be a part of the agreement 

12 (i} In case of any dispute or disagreement arising out of contract agreement Additional 
Deputy Commissioncr(G) Falehgarh sahib shall be the Arbitrator, whose decision shall 

be final and binding upon both the parlics 
(ii) It shall be an essential terms of this contract that in order to avoid fri volous claims. the 

party invoking arbitration shall specify the disputes based on facts and calculation 

stating the amount claimed under each claim and shall furnish a "deposit-at-call " for 
ten percenl of the amount claimed, on a scheduled bank in the name of the arb11rator 

by his official designation who shall keep lhc amount in deposit 1111 1hc announcement 

of the award. In the event of an award in favour of lhe claimant. the deposit shall be 

refunded to him in proportion to lhe amount awarded wilh respect to the amount 
claimed and the balance. if anv, shall be forfeited and paid to 1he other partv. 

13 The Agency/ Contractors. Co-operative L1bour& Const. Socielies should not have been black listed 

/ Debarred from any department. An Affidavit / Undertaking will be required to be submitted in the 

form of scanned copy onlinc 
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, .. 

If nm item or hem~ other thnn DNIT \\Ill 1!111 executed nt srtc if required. Rates for these items 

" 111 l'C 1'-'ml nl\rr cnkulntml! O\crnll lcss/Ahcwe (Colculot1on wrll he done on the hasis or rates 
'llln~cd h ' the ogcnc ' ngnmst pmt1culor e. t111111te) nn CSR Items nnd rates or NS items approved 
t-, , 1~ng1neC"r•m-ehnrge 

I~ 
Quoted ll'ndcr should he as per npprnvcd clnss hv the ind1V1dual contractor otherwrse rt shall be 
1mnhd · 

It, An~ or nll tenders cnn l'C rc_1ccted h) the competent Authonty without assigning any reason 

17 C~ntmctor/Agcncy 1s hound to nny instruction issued by Govt from time To time before execution 
ol work 

18 All the traffic arrangements including d1vers1on. barricading shall be provided by the agency at his 

0\\11 cost along with the required security persons. The Municipal Council, SIRMIND shall not pay 
extra for 1t 

IQ I 0% sccunty or above shall be deducted from the each bill of the contractor and amount of deducted 
"111 released as per govt instructions Defect ability period for road work is I year nnd for C C 

20 
tloorinJ.! & Paver blocks defect liability period will be 5 vears. as per Govt. instructions 

All running payments shall be considered as advance payments to the contractors and any excess 
payment in running bills shall be recovered from the contractor's final bill 

21 If any other type of tax exists/imposed by the Govt., the same will be borne by the agency 

22 Cond1t1onal Tender will not be accepted. 

23 E P.F will be deducted as per Government policy 

24 Preference will be given to L&C Co-Op Societies as per notification no: 76/5 2/79-CI (5)/8856 
dated 04/11/20 19. In case L&C Co-Op Societies docs not come forward to participate in c-
tendering process in required numbers, then tender of contractors will also be considered. 

25 Agency is liable to get the Interlocking Tiles tested from approved laboratory as payment of final 
bill shall be made after the receipt of satisfactory result in test report. 

26 Any defect found in quality/quantity shall be accountable towards the contractor irrespective of 
release of security 

27 Bidders/Contractors can access tender document on the website www.eproc.punjab.gov.in till them 
and submit the complete tender document into Electronic Tender on the website itself. Bidders 
Shall attach scanned copies of all the paper, i.c PAN No. of the Contractor / L&C Society/ Firm. 
GST No. E.P.F number where applicable & ESI Number. Valid Enlistment Certificate .. 

28 Self-declaration that the Contractor / L&C Society Firm has not been black listed till the 

publication of tender notice. 

29 In case ofl&C society. list of member of the society, their ID proofs & Latest Capacity Certificate 

issued by registrar Co-Op societies. 

30 Intending bidders shall submit an undertaking that the sum total of works bemg bid docs not exceed. 
their bid capacity by deducting value of all works in hand ( in all departments) at that point of time. 
In the event that information provided by the bidders is found to be false or misrepresentative. the 

tender would be liable for cancellation including forfeiture of the earnest money deposited hy the 

bidder. 
31 The Contractor shall take all measures for the safety of traffic during construction and provide. 

erect and maintain such barricades including signs. markings. !lags, lights and flagman as arc 
necessary at either end of excavation/embankment and such intermediate points as directed by 

Engince~ in charge for the proper identification of construction area. I le shall be responsible for aH 

damages and accidents caused due to ncgl 1gcncc on his part. ~othing extra shal I be _raya_blc on this_ 
account. The Engineer in charge shall assist the contractor lor divert ing the traf11c with hdp ol 

local police. 
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J~ Thl· lempor~r~ \\11rnmg lnmps slmll he mstnllcd al lhc hamcodcs during lhc hours of darkness and 

I.cpl 111 all limes Junng 1hesc hours 

JJ The conlroctor shall produce n cert11icote rrom lhe manufoeturer 1ha1 in1crlockmg paver blocks for 

;~c
6

~fcifled / nllo1tcd work have been supplied hy him and the grade oflhe paver hlocks 1s per IS-

J-1 Am \\ork can be cancelled / rejccled hv the i\il111111is1rn1or ond executi ve ollicer and Pres1dcn1 MC 

SIRIIIND without assigning any reason at any time 

35 Suppl) of Mochincry and cqmpmcnl 's will he lnkcn from manufacturers or Au1hor1zed dealers 

3t, Conlraclor/Agcncy 1\1II be paid as per rotes and premium applicable al lhe time and dale of closing 

of tenders 
37 Deduction of cement and steel \\•111 be done from Agencies bill as per Govt. inslrucllons 

3~ If. any other condition issued 1-ty the Government for these works will be applicable 

39 Agency is bound to follow instructions given by third party (if any) at any singe of work. 

40 Only the Firms / Agencies who have E.P r. Number. and E.S.I Number can apply If the Firms/ 

Agencies have no E.P.F. Number, and no E.S I Number then tender will be rejected 

41 Work order will be issued nf\er gelling necessary approvals if any from the concerned deptt. 

42 These Tenders will be processed as per lnstruclions given in Standard Operating Procedure and as 

per The Punjab Transparency in Public Procuremenls Rules 2022. 

43 Agencies/Contractor/ Labour and conslruction societies should upload the detail of technical staff to 

be duputcd on project and their oual ificalion with workim? affidavit from the lechnical staff 

4-1 All the members of the L&C society would perform the work al site by their own hands as per the 

condition in the by laws of the L& C of 1he co-operative societies otherwise lhe President and 

Executive Otlicer would hove the powers to cancel the Tender 

45 The Capacity of L&C co-op societies should nol exceed at the time of taking part in thee tendering 

process. 
46 Co-Op L&C societies should upload the current year NOC issued by the A.R co-op societies with 

recommendation to proper working of the society, capacity certificate. list of members. with 

president along with ID proofs and complete address with their working mobile numbers. all 

documents duly anested by A.R of the concerned department along with the current undertaking of 

not being blacklisted from any department and the resolution dul v attested 

47 GST no, EPF,E.S.I , PAN, Tender Form Fee. Enlistment Record. Capacity C:ertilicate, Not Black 

List Undertakin~. is required 
48 Authorized Signatory to be Uploaded 

Terms& Conditions & Scope of Work (Remediation of Lagacy Waste) 

a) Size of dump site 3.52 Acres approximately 

b) Estimate quantity of waste already collected at dumpsite 3600 MT. Approx. as 

per tropographical survey done by a private agency. 

c) Age of dumpsite 3 years old approx. 

• Old/Legacy Solid Waste Including all type materials plastic/ Rags/ Metals/ Glass 

etc. Collected At Main Dump site of M.C. Sirhind is to be Remediated and 

Cleared/Removed From Dumping Site by the Successful Bidder. 
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• As per the CPCB guide lines first the legacy waste is to be excavated, loosen 

and windrows Is lo be made so that the entrapped methane Is removed. The 

Waste Is lo be stabilized first to make ii odorless without producing leachate. 

Then composting bio culture Is lo added and therefore loss of moisture takes 

place . This Is called blo-remedlalion and makes the waste dry enough for 

screening. Now the waste is called stabilized when there is no more generation 

of heat or landfill gas or leachate. and seeds are able to geminate in it. 

• Overview of Bio Remediation and Bio remediation of legacy waste given in 

·Guidelines for Disposal of Legacy waste( Old Municipal Solid Waste)" issued by 

CPCB in February 2019 and according process is to be performed. 

• The service provider must segregate all the legacy waste into different types and 

to be disposed as per set Procedure & Guidelines of Govt. All fractions are to be 

arranged/ disposed by the successful bidder. Storage at site shall be permissible 

maximum for three Month, after that if the different fractions of waste, remains 

lying on the site then the Authorities of Municipal Council Sirhind can levy a fine 

and Service provider is bound to Pay it. 

• MC Sirhind will allow to service provider to take all the parts or sorted MSW i.e. 

paper, plastics, metals, RDF etc. free of cost, but the service providers have to 

dispose of these Materials to any Agency in adherence of Guidelines of 

CPCB/NGT. However bidders are required to quote the rate per ton after 

deducting the cost of these materials. 

• The Requirement of manpower, machinery and material/chemical will be 

provided by the service provider through it's own sources. 

• The Bidder should be in existence at least 02 (Two) Year and at least 01 (One) 

Year of Experience in Bio- Remediation of Legacy Waste during last 02 (Two 

Year) in India. 

• The Bidder should have a valid GST Registration number and must be submitted 

with technical bid. 

• The Bidder Should have PAN Number and Must be submitted with Technical Bid. 

• The service provider shall weight the solid waste before processing and maintain 

the record of such digital weight bridge data. Weight will be made in presence of 

MC Representative and same will be submitted along with bill. 

• The Installation of Water and Electricity at the dumping site will be done by the 

ULB Expense incurred for Water and Electricity consumption during the period of 

O & M of the plant will be borne by the service provider. 

• Complete records should be maintained by Service provider regarding the Solid 

Waste Treated out of the Dumped Waste. 
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• After treatment of old garbage successful bidder will responsible for leveling of 

site prope~y. For this purpose the inert, ballast, girt, bio soil , stones may be used 

RDF. plastic, rags, tetra packs and packing materials shall not be allowed for the 

filling purpose. 

• The Successful bidder will install necessary infrastructure for set up machinery 

as required. 

• The Successful bidder will be provided with electricity connection, However 

electricity bill will be paid by bidder as per usage. 

• Successful Bidder may install its machinery at dumpsite for remediation purpose 

or he may carry legacy waste to its installed plant at any other places, during 

operation he will use covered vehicle and will make sure to follow all rules & 

regulation regarding SWM and direction of CPCB/PPCB 

• Estimate weight given in tender notice is based upon 3600 MT survey done by a 

private firm. it may very from actual weight, bidders are advised to must have a 

visit at dumpsite before Quoting rate, payment will be made strictly according to 

weight of Actual Quantity remediated. 

• Successful Bidder will be bound to adhere all directions of A.M.E, J.E. & Sanitary 

Superintendent. 

• During Work if Successful bidder is failed to do the job in stipulated time. M.C 

Sirhind may impose penalty on firm as per rules and Service Provider is Bound to 

pay it. 

• It is supposed that bidders have good knowledge of all rules, regulations, Laws 

and different directions and orders of Hon'ble NGT and CPCB/PPCB. Regarding 

SNM, Successful Bidder is bound to adhere all rules & directions & instructions 

regarding this. 

• Only Firms/ Agencies having minimum 2 Years Experience of Remediation works 

can apply. 

Sd/· 

Prtsidrnl, 
Municipal Countil. 
SIRHIND 

sd/· 

[uculi\•r Officrr, 
Municipal Council, 
SIRIII ND. 
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22F.o rm M W-5 -
'. . Munclpal Council 

WORK ORDER FORM 
(ROie Vlll-7) 

Book No. 1 7 {l 1 N 
Orde . 0 · 11 . Dated. Vc1j,,) ;2,3 

Contractor tori~r:'x':;~~escribed belo~.91ven to .. t\.q.q.uJ\.'\ ..... t\J g'ev e_ 
specified bel . ed as per condtt!on on the back and at th }·t•,· 

ow .- n. "'d c/1 ~,, f) \ • e ri s 
..,., JA--'~ \'V . ltd 

' 

Description of Work Rate Per 

0,,""'-eduA--U.o--. ~~ ~ rJ 
--1t-<- /\-l C. ~\,J ""i . 
~ U) ;:,\- ::>--- \ '-{ I'-{ 0 \g_ L 

r;:: -~.J_;_L Mt )s,~1 ol.?O 3/)1 

're.~ '\') - ),O'l-"3-

. ~~eo\ ~/:- . 
rJ~ofu \-col ~, 
Aw~ e..O\ toi\-~ 

1vv-,J) ~o\ co~ 

T/Wle ➔ OI Mo\1\1{ 

Remarks 

L 

-
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ANNEXURE R-725
lJ-tf'lJ ~ ~ m 

PUNJAB POLLUTION CONTROL BOARD 
I "'·'" l'IX~.' il mo,l.~'0!1). Wet>. W\VW,P1lC~.(l')Y.m 

n,r L ,..,.r11th,1ft Off re c, , 
M unl lprtl Council , Slrhlnd , 
01,tt. I :1 tehn;u·h S.ahlh 

Regd. 

~,, ... LiFE 
-~~ 1,,., , .,, q.,; r ',, ,. f'r. 

Subjtct : Proce•dlnss of th• porson1I he•rlng glvon by the Chairman of the Board for vlofatlon of tho 
provisions of the Sollct \VJs!c r.1;,:,:,g~ment Rules, 2016 to The Exocutivc Offkcr, tllun lcl pal 
Council, Slrhlnd, Dlstt . Fateh1orh Sahib on 24/10/2024. 

The lollowing were present : 

From the Board: 

I. Er. Rajeev Kumar Goyal , Chief Environmental Engineer (B) 
2. Er. Rajeev Gupta, Sr. Environmental Engineer (ZP-2) 
3. Er. Amil Kumar, EE, ZO-11, Patlala 

From the MC Slrhind: 

1. Sh. Manoj Kumar, Sanitary lnspoctor 
Environmental Engineer (ZP-11), Patiala brought out that earlier, the Municipal Council was issued 

show cause notice for violations of the provisions of the Solid Waste Manilgement Rules, 2016 vide Head OHice 
letter no. 4960 dated 8/2/2024 with an opportunity of personal hearing before the Chief Environmental Engineer 
(8) of the Board 13/02/2024, which was postponed to 22/2/2024, due to administrative reasons, due to reasons 
mentioned therein. 

Aher hearing the officers of the Board and representative of the MC, the Chief Environmenta l 
Engineer (BJ of the Board decided as under: 

1. The MC will ensure to comply with the Solid Waste Management Rules, 2016 and will apply for obtaining 
authorization under the Solid Waste Management_ Rules, 2016, within 07 days. 

2. The MC will ensure that the plastlc waste/e-waste generated from the solid waste is lilted only to the 
authorized plastic,waste/e-waste re-cycler (s) having dedicated EPR number(s) . 

3. The MC will ensure to deposit the environmental compensation already imposed by the Board upon the 
Municipal Council due to violation or the Solid Waste Management Rules, 2016 in compliance to the 
orders of the Hon'ble NGT in O.A. no. 606 ol 2018 upto 30.09.2023, at the earliest. 

4 . The MC will ensure bio-remediatlon or the legacy waste and shall ensure to submit the 06 monthly 
status report or the same to the Regional Office, Fatehgarh Sahib of the Board . 

5. The MC will ensure the management or C&D waste in compliance to the Construction & Demolition 
Waste Management Rules, 2016 and shall also ensure that no such waste is dumped alongwith the solid 
waste. 

6. Environmental Engineer, Regional Office, Fatehgarh Sahib shall visit the solid waste site (s) & C&D waste 
site (s) and shall process the application to the applied by the Municipal Council for obtaining 
authorization under the Solid Waste Management Rules, 2016 on merits. 

:,.. The dump site was visited by the officer of the Board on 10/9/2024 and Sh. Manoj Kumar (Sanitary 
inspector) was contacted during visit and it was observed as under: 

Status of composting sites: 

1. The representative Informed that the Municipal Council, Sirhlnc requires 76 no. or compost pits .JS per 
Distt . Act ion Plan and has constructed 50 no. compost pits at single location and o thers loc .11 cd il l 

d,rrcrent places. Total constructed 64 no. compost pits. 

2. Our inf! visit, it was observed that the compost pits are beinc used adequ;Hcly ror org,mic W;t !. ll: Jnd J f l.' 

covered from top. 

3. The MC is using herbal sanitiz er at the pits and fogging within the premises of the d1J1np ,ites. 

4. No p rovision provided for re-circulatlon ol le;ichate at the processing siw. 

Status of Sanitary Landfill Site 

J. The MC has no t provided Sanltarv l andlili Site (SLF). 
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I 
I 

I 

s. 
6. 

7. 

s. 

Thr M C h,l lnfornwd ,rnd ,•n\ ur cd 100,.. door to door coll" t tlnn nf lh 

fr om ,, 11 thr , ._.r(h , " M
11

11lt 1Jl ,il . ·•,11•1 ,,, 

!he ~, h,1 1 ,,1,0 rn sur r d 1001'1- scorce,lllon ,11 sour ce of dry and wr1 Yl,l',le, 

1hr ~,c h,11 provided 12 no. of vehicles for llfllng of lhc MSW from dlff 
"rhlclr1 .uc rqulppc-d wllh GPS sysl cm. rronl locat1on •, 

, .. ,. , 

The MC h~s ,,lso provided rlckshaws/rehdls wllh comparlmenls of wasle segreaauon wh,th 

u<cc1 for door -to-door collection. "'" b,,,o,. 

The MC h~s provided 01 no. material recovery facllllles which Is covered from lhe top. 

The MC h~ s nol provided weighing machine at lhe slle. 

The Municipal Council ls only eng~ged In manual segregation of plastic and other waste from 1he dump 

si te. 
The MC has not provided boundary wall alongwilh proper gate along the periphery of lhe slle due lo 

public prolests. 

9. The MC has not pro.,id~d srccr• belt alon~ the ~n"re ~ou•·dary of lhe dumping sill!. 

10. During the visit It was observed lhat, the dump slle Is sltualed adjacent to the Slrhlnd Drain, form erly 

known as the Hansla River (Hlslorlcal River). Large plies of wasle are found near lhe river, which raises 

concerns that waste may be entering the drain, particularly at night. 

11. Burning of waste was observed at the site. 

Status of legacy waste 
1. The representative informed that all legacy waste at the dump site has been remediated. Any solid 

waste currently present Is fresh and is In the process of being segregated. 

2. The MC has not provided weighing machine at the site. 

Further, the template prepared by CPCB, in compliance to order dated 02.07.2020 

in the matter of OA no. 606/2018 for assessment of final compensation for non-compl ia nce of 

solid waste management by the ULBs has been provided by MC Sirhind which is reproduced is as 

undN: 

TEMPLATE FOR ASSESSMENT OF SOLID WASTE MANAGEMENT FACILITIES AND LEGACY WASTE I REMEDIATION 

--
S.N. Questions 

1. Name of ULB MC, Sirhlnd 

2. Overall Waste Management Status 

a Quantity of MSW generaled (TPD) 13 TPD 

b Quantity of MSW collected (TPD) 13 TPO 

C Quanlily of MSW segregated & 13 TPD 
rransporled (TPOJ 

jd Quantity of MSW processed (TPD) 13 TPO 

/e Quantity of MSW disposed In secured land fill sile {TPD) No 

{f { /Gap in Solid Wasle Managemenl Uls (TPD) (1 (a)-l(d)-l(e)l No 

lg I 1;s response lo "2f" above "Nill"? 

(Yes/No) 
NII 

13 waste Collecllon, Segregation and Transportation 

a 

I wards) being done in the ULS (Yes/No) coverrne all 
/ Whelher cenl percent door-to-door colleclion of MSW ( . Yes 

b Whether cenl percent segregation of wasle (covering all wards) b . 
follo wed in the ULB (Yes/No) erng 

100% 

C Whether all segregated waste No 
transported In covered vehicle In lhe ULO (Yes) 

4 Sculne up of WaSle Processing Faclllty 

Mal cfial nccovc,v faciUtle s 

J Rf'ffUh ed c.-.p.1clIy (lPDJ 

I 21 lJp ,1rl1y rir ovidcd ( IPD) 
4 TPD I 
I TPO I 
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! 

I 

\ 
I 

? 

\ 

3 \ Ad 
Nlu cy ol lau lity (Ye1/No/NAN) 

t ~UOf-0. UU,....._. ,,.._ ..... 

rla t,c waste 1 

Work dela I d due to 

\• 

cling 
1,t c dear ant• 

l R quired Caoanty (TPD) 

2 C apac,ty provided 

R0 cvd,ng 11 not dor,e 

3 

l 

2 

3 

on ) 1t"' 

Adequacy of fac,llty (Yrs/ No/NAU) 

l l /1 

Composting 

/111 

Required Capacity (TI>D) 0.6 TPD 

Capacity provided 0.6 TPD 

Adequacy of facility (Yes/No/NA~) '(es 

Biomethanation riot installed 

Required Capacity (TPD) NA 

l 

Capacity provided 

L 

NA 

13 Adequacy of facility (Yes/No/NA~) """ 
RDF 

ilct provic'.ed 

11 Required Capacity (TPD) 
N,'. 

2 Capacitv provided NA 

3 AdequaC)' of facilltv (Yes/No/NA;) I 
I 

u;., 

1 

I Waste to Energy Plants I Uct pro ,=c~: 

'1 Required Capacitv (TPD) I 
: . .:.. 

2 Capacity Provided 
-~ 

3 ;.dequaC)' of facil ity (Yes/No/N;.=) 
I ,-

Setting up of Landfi ll 

l \ Required Capacity (TPD) 
·-

2 I capac1t•1 provided 

, -

, _ " 

t, u'Tlb~r c ' c.rrp tes cleareC ( .o J- - ---------
----:----

• ... m~er of o_ ps1tes 1n ,,, r ,:,; lee;il.:) , . .; s:e rer- e= at : , n. 

c.omme ted \ ,o ) 

niS '!&a ~, -.•,J nc rtrrt-e at : n 

c.on"Ttr tec .r a., te6tc-, .· .. u :ec - -;: s tt5 lf/ f, ', ,.:.: 

I 
I 

( 

In co~ o•· Jnce c t e ceos o,s cf t u ; ; ,s-:- ! ► e! ' .. i ,,-:'! . ::• ·'I:" : J" !; ; ... a 't 

f. C.G. 0 t,•\lt- cumg S•t e-~ Jn.o 1, r~:i t1 C'Q .u y n_,:er 

l ~'h tMC S1rn,n0 1so•rtJ l , cema , 11"l i"-tntr- c-S : ', l :c- t.1J "'li;c m ::-. :ii.. ~ :.!. r_ L :·~•:_ 

~" no ,, n.:>t c.~U,rt"O ,hlll' :;::r !.it en ,. n.!l!'r tn" Sc J 1.hu t,1 J,. .J• 'TM! r.,: .. ~o 
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h 

The ~ unldpal Council has filled to perform all the aclfvate1 lo 100 ,r. a1 "'""t•nnod ,n 
I t 1.11' p•e~•ed bv CPCB, in compliance to order dated 02 07 1010 lh• 

tho ~ II'" ol OA no 606/ 2018 for assessment of final compensation for non-compltance of .ol,d .,,.;: 

m• n r, rmtnl by the ULBI. Aho, the Municipal Council has failed to comply with the decisions of htaring K"•n 

to 11 on 12/2/2024 and has not obtained the authorization under the provisions of the Solid Waste 

~ anasement Rules, 2016. 

The Municipal Council Is nnt serious to comply with the provisions of the Solid Waste 

• natement Rules, 2016. Thus, violating the pr~slons of the said Rules causing degradation of environment. 

Accordingly, show cause notice for violations of the pr~slons of the Solid Waste Management 

Rules, 2016 was ,ssued to the Municipal Council with •n opportunity of personal hearing before the Chairman of 

the Bo, rd on 24/ l 'J/ 20;4. 

Sanitary Inspector of the Municipal Council, Slrhlnd allended the hearing and submitted that 

he is posted al Munlci~I Council, Sirhind with additional charge as SI at Municipal Council, Bassi Pathana. The 

Municipal Council has already remedlated 1oo,r. of Its legacy waste, however some fresh waste is being stored 

at the municipal waste dump site and same is being segregated. He requested to give some time to comply with 

all the observations made by the visiting officer of the Board. 

After hearing the officers of the Board, representative of the Municipal Council, the Chairman 

of the Board decided as under:• 

l. The Municipal Council shall ensure the compliance of the Solid Waste Management Rules, 2016 and shall 

submit the compliance mentioned in Rule 22 from Sr. no. 1 to 10 to the Regional Office, Fatehgarh Sahib of 
the Board, on monthly basis. 

2. Municipal Council will ensure. to deposit the environmental compensation already imposed by the Board 

upon the Municipal Council due to violation of the Solid Waste Management Rules, 2016 in compliance to 
the orders of the Hon'ble NGT in OA no. 606 of 2018 for the period 01.07.2020 upto 31.03.2024 amounting 

Rs. 90.0 lac at the earliest. 
3. Municipal Council will ensure bio-r•mediatlon of the legacy waste and shall ensure to submit monthly 

progress report alongwith the detail of the challan(s) issued for bu ming of solid waste to the Regional Office, 
fatehgarh Sahib. 

4. Muniapar UJundl will ensure thJt tne plas ~,c waste/e-waste generated from the solid waste is lifted onlv to 
the authorized plastic waste/e-waste re-cycler(s) allotted dedicated EPR number(s). 

S. Municipal Council will ensure the management of C&O waste in compliance to the Construction & 

Demolit ion Waste Management Rules, 2016, shall submit monthly detail to the Regional Office, fatehgarh 
Sahib regarding C&D waste generated, collected, reused/recycle alongwith the fine Imposed for violation of 
the said Rules and shall also ensure that no such waste Is dumped alongwith the solid waste. 

6. Municipal Council will ensure lo create awareness In their respective jurisdiction for compliance of C&D 

Waste Management Rules, 2016 and regarding ban on manufacturing. sale, storage, purchase, supply, usage 

etc. of single use plastic items and china dor In consultation with the Regional Office, Falehgarh Sahib. 

7. Environmental Engineer, Regional Office, Fatehgarh Sahib shall visit the solid waste site (s) and shall submit 

report/ recommendations In the matter, within one month. 
8. The Municipal Council shall devise the ways & means lo minimize the generation of all kind of wastes through 

REDUCE, REUSE and RECYCLE activities. The gen•rated waste, if any, shall be properly handled and managed 

as per the provisions of the Municipal Solid Waste Rules, 2016 In an environmentally sound manner. 

9. The Municipal Council may also develop the vermlcomposting/compostlng to manage the biodegradable 

solid waste. 
10. The Municipal Council will take regular Inspections and appropriate actions against the violators of ban on 

sinele use plastic, plastic carry bags as well as persons/vendors who throw, burn or bury any solid wastes In 

open, outside premises or In drain/ water bodies. 
You 0,c reqJe!:cd to ensure 1i1e compilance or hearing decisions within stipulated period and 

submit report at Regional Office. 

Endst. No. ____ _ 

& -~''''~ 
~ental Engln•er (ZP-11) 

For & on behalf of Chairman 
Dated ___ _ 

A copy of the above Is rorwarded to the Environmental EniJlneer, Punjab Pollution Control 

ooard, Regional Office, Fatehgarh Sahib for Information & necessary aellon and submit the report accordingly. 

Envlronmenta~lneer {ZP·II) 

For & on behalf of Chairman 

r 
f 
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ANNEXURE R-829
~~~m 

PUt0"8 POLLUTION CONlROL 80ARD 

Regd. 

l he hetu\ive omcer, 
Mu11\til)al Cou11cil, 
Slrhl11d-fa\ehgarh Sah\b. 

1. The hecu\ive Officer, 
Mu11itil)al C 1u11c1\, 
l'.assl Pa\hana. 

1 . The hecu\lve Ollim, 
Nagar Panchaya\, 
l<.hama11on. 

4. ihe hecu\ive omcer, 
Munitlpal COUl\til, 
Am\oh. 

' \\ltb ' ~ 

S. The Ois\ric\ Oeve\opmen\ Panchaya\ Officer, 
fa\ehgarh Sahib. 

~- The Execu\\ve Engineer, 
Water Supply & Orainage Oep\t., 
Olm. fatehgarh Sahib. 

, .. ,., 

Subiect: Proceedings of the joint persona\ hearing elven by the Chairman of the Board for 
violation of the provisions of the Water \Prevention & Control of Pollution) Act, 1974 
to EO, MC, Sirhind-htehgarh Sahib, EO, MC, Bani Pathana, EO, Nagar Panchayat, 
Khamanon, EO, MC, Amloh, D\str\ct Development Panchayat Officer, Fatehgarh 
~;~l':. :. :-.:! t:.::~~iv:: t n,ir.tt~, W;;.tc:.i Sw~;,\·, CL Oi\ll11a5\: Cl:~t\., Oistt. rote:h5arh 
Sahib on 14/10/1014. 

1he to\lowing were present: 

from the \\oard: 

l . Er. Ra\eev V.umar Goyal, Chief Environmental Engineer \8) 
l . Er . Ra\eev Gupta, Sr. Environmental Engineer (ZP-2) 
3. Er. Amit V.umar, EE, Z0-11, Patlala 

from the N\C \\ass\ Pathana: 
l . Sh. Mano\ l<.umar, Sanital'/ Inspector 
from the N\C Slrhlnd: 

1. Sh. Narinder Kumar, AME 
2. Sh. Mano\ l<.umar, Sanltal'/ Inspector 

From the Nit Amloh: 
l . Sh. Sal\mdor Singh, Xen. 
ru..01 \ile Water Supply ck Ltrainage Ueptt: 
1. Sh. V,kas V.umar, Xen. 

lhe otficers ol the \\oard brought out that 1he Slrhlnd Choe, lormerly known as Hans la Nod, originate, lrom \/1llage Mahadian. further , It enters In the \ur lsdlctlon of 01,trlct falehcarh Sah,b at a bridge an Morinda-Chunn\ Road In Village Shergarh Barra \Co-ordinates 30.711141, 76.S3S34-1). further, it 11ows behind Baba Banda SlnQh Bilhadur Polytedmlc College, pas sin~ undc, a \md~e <.onnected to the OC ollice in h\ehsarh sahib. The untreated domeslic was\ewatcr fr om OJ))1 P;,\hana, OC comph.!x, Po\v\ec.hnlc Co\leee and Baba Zorawar Sln&h Oabai Fat eh Singh AcJd;;:,my 1s bclni.: dueulv d\\ch ar gcd Into the S11hlnd Choe. lhe wastewater from Nauar PJnchv.11, KhJmm.1110 ,~ <.ollcueo 11, 11 vond\ and undc1111ou11d \ imks. lhc wasl~watc, hom th~ undcru1oumt \Jn~) 1~ d1, p \,•d oll \o uulmov,o plau~ . Cc1taln rc\ldcnl lal area, ;md co\onle, In Sh him.I M amll, whl'r ~ \C\\l.'f \ \ , h ' III , havt! not hccn t '. \J\Jlhhcd, a1c 1ch.?3\ln~ lheu untrc.ated domc,llc cl llucnt d11 e tl 't' into the ~,it11ml Choe lhL- Munlc.lpal tound\ ol Suhlml ha, dc,iunah.'ll lwo d\\poQ\ IJOUl\\ - onc 111 !.uhlnd MJ11d1 {( 1.> 
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30r ,rl,n,itei J0.6.l G 6, 76.JBDBDl) ,mrf another in v/1/dge SheikhufJr<l, Tehsll Slrh,na 

io (, ,lf,607, 76J613l7)- for rfischarging the domeslic e(/luent from Sirll lnd city mlo rh, 

The tredted domestic ernuent from STP Mandi Gobincfgarh having capa 

cli1posed off in the Sirhind Choe at village Kumbra, Tehsii Amfoh /Co-ordinate 

76.299315). The Punjab Water Supply and Sewerage Board {PWSSB} is actively installing 

Sirhind ci ty with capacities of 5 MLD, 4 MLD and 2 MLD. As of the last update, these m 
commissioned. The progress is being monitored in District Environment Committee mee 

by the District Magistrate, Fatehgarh Sahib and latest status of STPs to be installed is as u, 

Sr. STP Name Capacity Remarks 

No. 

l STP Bassi Pathana 3 MLD Likely time of completion- 31 .0. 

2 STP Bassi Pathana 0.2MLD land yet to be finalized 

3 STP Sirhind SMLD Likely time of completion- 31.03. 

4 STP Sirhind 4 MLO Likely time of completion-31 .03.; 

5 STP Sirhind 2 MLO land yet to be finalized 

6 STPAmloh 3 MLO {Likely time of completion-31.03.2( 

7 STP Khamanon 3MlD /tand yet to be finalized 

The matter of commissioning Sewage Treatment Plants (STPs) is a recurring agen 

the District Environment Plan meetings, presided over by the District Magistrate of Fatehgarh 5; 

The deadlines for completing the ongoing STP projects have been revised, with the majority , 

expected to be operational by 31st March 2024. This revised timeline, however, does not appl) 

three specific STPs: Bassi Pathana (0.2 MlD), Sirhind (2 MlD) and Khamanon /3 MlD}, where the Ii 

is yet to be finalized. The sampling of the wastewater from the different locations was carried out 

31/12/2023 and the analysis results are tabulated as under: 

Sr. No. Location of Sirhlnd Choe pH TSSmc/1 BOD m,/1 / F.Coli I 
/MPN/100ml] 

1 From untre3ted w11te, c 7.0 181 82 94,CIOO I the entire Sirhind cit, 
falling 

2 Under the main pull\ 7.1 115 72 70,000 

I Sirhind-Landra Road, Nea, 
DC Complex 

3 Under the Nationa 7.4 89 65 70,000 

I Highway (Delhi lo 

>\mrltm) 
4 Before STP, MGG (25 MLD) 7.5 35 39 70,000 I 
5 After STP, MGG (25 MLD) 7.3 44 45 1,10,000 7 

Prescribed Standard 6.S-9.0 JOO 30 1000 I 
From above, /1 Is clear that the wastewater In the Slrhlnd Choe is 1101 meeting IVilh the 

prescribed siandards in all the locallons as menlloned above. 

Hon'ble NGT vide ilS order daled 28.08.2019 In the mat1er of 0.A. No. 593/2017 hJs 

direcled 10 make ln-silU arrangemenl for the treatment of waS1ewa1er llfl lhe STPs are lnSlalled by Ille 

local bodies. The refevanr part of the said order Is reproduced as under: 

"100% trealmenr of sewage may be ensured as directed by this TrlbunJ/ vlde order 

dared 28.08.2019 In 0.A. No. S93/20l7 by 31.03.2020 alleaSI 10 lhe exlenl of ln-sllu 
remediation and before lhe said dale, commencemenc of setrlng up of STPs and rhc wo,k of 

connecung all the drains and olher sources of senerntlon of sewage 10 rh" STPs musr bl• 

ensured. If ch is Is nor done, lhe focal bodies and lhe concerned d('partnwnr~ of tht• 

Sta tes/Uh will be l1able to pay compensation as already dirL•cred vftll' order dJh.•d S-J 

22 .08 2019 In lhe cdse of river Ganga I.e. Rs . 5 lakhs per monlh p~, d,ai11, tor dl'f,11111 In m 

situ ,erncdlarion and Rs. S lakhs pe, STP tor dcl11ull In commenre111e,u ol il• lf lnt; t111 of 1t1e 

STP." 
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-

!111 •IV o f)f'r\/\o I h 110g tv- fnrP th- (h~1rm 1n of 

WAIN IVI , \~I\ whr rr,n, it W \ dN1rlNl 

m,1 I 11\I of 1111 Pl 11l11dlt d di hoth 11dr1 of S1rhlnd hr1r 

I to, \realm nl And d,1posAI of the wA1lcw~t rr p, nPr,1tr rl h•1 

r , ,11, ' I h,n oor monlh ~I Re lonal Off1<.e, f alehgMh Sah,h 

C 
1

/ ) II , r al ~h ai h ~h,b \hall tomptele lhe con\lru lion/ tommls1ioning of thr Sr P1 

l\hin l imtlme\ &lven in theh w1111en \latemenli and shall submit the comptiante/ progrcv, 
01 

he ,ame IJ\' 0? /0fi /2024 a\ Reglonal Office, Fatehgarh Sahib. 

MC. ha\\ malr.e an angements for in-situ remediation of the wastewater and shall submit the 

prollre\ report \o Regional Olflte, Fatehgarh Sahib, within one month. 

lhe proceedings of the hearing were conveyed to the authorites as YJell as 

onmen\al l:ngineer , Regional Olflce, Fa\ehgarh Sahib vide letter no. 68-73 dated 05/04/10211 fur 
,pliance. 

11.!. reported by Regional Office, the concerned authorities have fa iled to comply YJith 

e deci\1ons ol \he pmooa\ hearing. The authorities are found violating the provisions of the Water 

·reven\ion &. Control of Pollution\ Act, 1974 as well as Hon'ble NGT order dated 28.08.2019 in O.A. 

lo. W3/l0l? by 31.03.2010. ihus, violating the provisions oflhe said Ac\ and water pollution is being 

:aused in \he area. 

Accordingly, show cause notice for violation of the provisions of the Water (Prevention 

& C.on\rol ol Pollution) Ac\, 1974 was issued 10 the authorities with an opportunity of personal hearing 

before \he Chairman ol the Board on 14/10/1014. 

ihe MC Sirhind, MC Bassi Palhana, NP Khammano, MC Amloh and PWSSB informed 

\he S\a\us ol construction of SiPs being Installed in their respective area of jurisidition and the target 

dates of complet\on of the same. ihe status of said STPs is as under: 

r \ Name ol the MC \ Capacltv of I Construction Date of Remarks 

No. STP Status Completion of 
Commissioning 

\ l . \ Sirhind 4MLD 76% 31/03/2025 PWSSB 
informed that 

\ ,r SMLD 74% 31/03/2025 the work 
delay is due to 

I 
poor planning 
of 
construction 
company. 

\ 3. \ Sirhind 2MlD Funds are 
being 
arranged 

3MLD PWSSB 
informed that 
the work 
delay Is due to 
poor planninc 
of 
construction 
compilny. 

\ S. \ Si\si Pa\hana 0.2 MLD land & Funds ... being 
\ 6. IUlamano I 3MlD ;urangelJ 

\ 7. \ Arnloh 3Ml0 9311 31/ll/2024 Undi.'1 l(.1~1'11~ 

\ -
&. \ Mandi Goblmlgarh 12 MLO 1811 lO/0G/2025 \Vo,~ '" 

l)fOj!lt')\ 

\ I jh1 J1ld111011 1c, 

ah,•.1Jy 

I L h\\ \Jl\,•J ') I I' 
~ -

I 
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32' 
fl, I f) •'I f f } ' 1 ' 

M IIIJ 

1111 

• m•nl I 10 

In lht by t 

f h rr •At•rl w ,r, ' •• •r 
Alt fho ~,,po I rr nt•m•nlJ O I t I 

I ' r 1WHI of A'/ 0' J 
form ro rht (h "durlr>C th he,r na w I d 

I I ur11,,r tr•A • 
Depn of So I & Water (on1ervAI on ° 

• OMO 

After he ring the offrcers of the Board. otru rs of the Munlclpdl Councllt and pWSSB. 

lh C'h lrm n of !he flo rd decided u under . 

£0, MCs hall co ordin11e wilh Departmenl of Soil Conservation and submit the srarus oflay./ng 

of pipelines In lhe Mea ntar of the STP sires for utiliratlon of treated wastewater for Irrigation 

purposes alongwith timellnes within one month. 

PWSSB shall expedite the process of Installation of STPs already under construction, so thar 

same may be commls!l~ned with in th~ revised timelines. In this regard, rne Execur,ve 

£ncinee r, PWSSB shall submit 1he prosress with color photographs in the office of 

Environmental Ensineer, Reslonal Office, Fatehsarh Sahib on fortn ight basis. 

3. OOPO, Fatehgarh Sahib shall submit the list of villages situated at both sides of Sirhind Choe. 

He shall also submit his proposal for treatment and disposal of the wastewater generated by 

the villages within one month at Reslonal Office, Fatehsarh Sahib. 

4. MC shall make arrangements for in-situ remediation of the wastewater and shall submit the 

prosress report to Regional Office, Fatehsarh Sahib, within one month. 

S. Municipal Council shall ensure that no untreated wastewater shall be discharged into any 

drain/nallah/ choe/ water body in their jurisdiction under any circumstances. 

You are requested to ensure the compliance of hearing decisions within stipulated 

period and submit report at Regional Office. 

Endst. No. ____ _ 

xi ~?-"lW?-7 
Environ~~;e; (ZP•II) 

For & on behalf of Chairman 
Dated ___ _ 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Fatehgarh Sahib for information & necessary act ion and submit the 

repor1 accordingly. 

. 4,,---t 
Environmental Enclneer (ZP•II) 

For & on behalf of Chairman 
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ANNEXURE R/9

33

--

N IL . IRHIND_F AT[HGARH SAHIB 
LoCAL C.OVT. PUN.JAR 

OF. MT. PUN,JAD 
OTIC E INV ITING E-TENDERS 

\ 
Eproc.punjah.go,·.in 

E-tcndcr MC/SIRHTND/20lJ/'-f ~_r_s­
E-tender-Sirhind-FGS/2023/ 

The '1 unic ipal Council SIRHIND FATEHG · . 
cm Double 13 id Svstem fior th ti II --:- ARH SAIS invites percentages rat es of c- tcnd..:r ., . . . • e o owing works from th 1· d L b Soc1ct1c Enli sted Govt Cont t I S 1. e en iste a our and Constructi on 

· rac ors upp ter and Manufactures. 

Date and time schedule of Tenders: 

Sr. No Last date of on line submission of Bidding Documents Opening of Technical Bid 

I ' 24 .1 1.2023 .at 01:00PM 24 . I J .2023 at 4:00PM 

(A ) Name of works: 

Sr Name of work E/Cost Earnest Time 
no. money 

1 Laying i/I tiles on side berms from house of 7.37 15000 4 M onths 
anand mohan to defence bandh road 
W.NO 19 

2 Laying i/I tiles on side berm on both sides 7.73 15500 4 M onths 
from raju tea shop to BDO office W N0.18 

3 Laying i/I tiles near police chownki 2.76 5600 4 Mon th 
opposite ropar bus stand w no,14 

4 Estimate for remoulding and renovation of 32.78 65600 4 Months 
pond in talania me sirhind fgs 

5 Estimate for remoulding and renovation of 32.67 65500 4 Month 
pond in brahmanmajra me sirhind fgs -

6 providing and laying interlocking tiles near 7.32 14640 4 Months 
sohan house w no 15 

7 crash barrier from MRF shed to 52.15 105000 4 Month 
shamshanghat and park side 

8 laying interlocking t iles from patiala by 10.01 20500 .1 1!onths ,. 

I 
I 

I 
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I p ass road t o bha gat colony b ra hman maj ra 
r-

. w no 6 
9 

P/ F 0 : dome founta t lon and column j et 7.64 15500 4 Months 

I Fout ain at park near choe sirhind 
I 

10 Supp ly and fi xing rec road gullies grafting 15000 2 Months I 

and frame (only ISi marked with certificate) 7.33 

1, 
1 

P/ f rec pipe from night shelter to military 24500 4 Months -1 
12.09 

I hosp ital 

I 12 P/ L Interlock Tile near adv. Bajwa street, 6.97 14000 4 M onths 
I 

I 1 
talania 

I 

I 
13 \ Laying I/L tiles from sps school to pir baba 39.09 78500 4 M onths I 

I I hamayunpur 
I 
I 

14 laying i/I tiles in various street pir baba colony 27.50 55000 4 Months 

I 
hamayunpur 

15 I P / L Interlock Tile near neeta g street and sher 6.32 13000 4 Months 

singh tempo driver house talania I 

16 Providing fixing RCC Pipes & R/Gullies Near 3.62 7300 4 Months 
I 

I 

Deshmesh Welding Shop Aman Colony I 

17 Laying i/1 tiles on side berm near fsi gadown, patel 19.80 39600 4 M onths I 

nagar ward no.18 

18 Balance work of Laying i/I tiles 88' road near 5.70 11500 4 Months 

evergreen house 

19 Const of SLF boundry wall and room backside 11.65 23500 4 Months 
I 

gaini dhaba near chawala chownk I 

20 Repair work and maintenance work of me 2.00 4000 4 Months 1 
I 

parks 

21 Repair of barricade at flyover sirhind 1.00 2000 12 Months I 

22 Supply of steel bench for parks 9.24 18500 1 Month 
I 

- I 

Laying i/I tiles on side berm near naina devi mandir 6.80 13600 4 Tvlonths I 

23 
I 

park, sirhind city - -

Laying interlocking tiles near krishna shop, mehta 7.87 15800 4 Monlhs I 

24 
I 

colony w.no 14 
- , 

104200 4 1'vln11t hs I 

25 Const of MRF shed and boundry wall by pass 52.06 

road bahadurgarh 
- - -- --

26 Relaying i/I tiles near atta chakki prof. 16.81 34000 4 iVIL)ll l hs 

colo ny w no 4 
-- - - I 

-+ lnnth -; 
I 

27 Laying interlocking tiles from Patiala bye 20.2 1 40500 

pass road to amar enclave colony 
-
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11,, I' ni~ir ting in the nh . 
. ovc c-1cndenng p h 

rq:,~h.·~d "ith cnroc . h . rocc 5 t e contractor shall have to get them~ ·I ve , 

. . ,. .pun,1a .gov.in and get ID 
!- I •nnturc is mnndnto , . . user and Password . Class 2 & J di!..!i l~tl 

. I') 10 part1c1pate in the t d · . . -
tr ndcn n,, prC'lcec. .. n 

1 
. e- en ermg. For any clarificat,on/ dimcull v <.:-

c- - " w P ease c t · 

..,Q70..,84 l · on act on NIC Helpdesk Number 0172-2973263 o IT '-

- - . n case of any problem i . . -

Fotchgnrh Sahib .
11 

b n up loading e-Tender Municipal Council Si rhind -

w, e not responsible. 

TERMS & CONDITIONS FOR NIT (Not for Press) 

I Validity of tender will be 180 days 

2 
~~LY INTERLOCKrNG TILES/PAYERS BLOCKS BIS APPROVED MANUFACTURERS 

3 
D ISi MARKED (ENGRAVED) WILL BE USED [NALL WORKS. ·-

EMD and Tend:r form fee Should be payable to E.O Municipal Council , Online. Bi dders ha1 e tr, 

pay the Processing fee as mentioned on website throuoh online made by IPG(Credi t CardiDt:h i1 

4 
Card) or Internet Banking 

0 

If there is an_y do~bt about Tender condition, Specification, Estimate, Bidders can con tact in th<.' 

5 
office ofEngmeermg branch MC SIRHIND-FATEHGARH SAHIB 

The items, rates & Quantities are only for Estimated Purpose Payment will be made as per 11oil~ 

actually done on site. 

6 The Tenderer must be Enlisted with the Municipal Council, SIRHIND or with any Go\ 1. 

Department 
7 Electronic tender forms shall be opened in the office of the Municipal Council, SIRJ-JI ND in the 

presence of Contractors or their authorized representatives (if they wish) on the date and tim,· 

prescribed in the tender notice 

8 If any date of tender happens to be a holiday, the tenders shall be opened on the next wo rk ing cla~. 

Regarding this, no publication in Newspaper will be given but corri gendu1r, 

modification/correction will be posted at the website. 

9 The work will be executed by contractor in Accordance with the provisions concaincd in form 

MW4 and as per Punjab PWD specifications/ MORTH specifications/ as per agreements and th · 

final payment will be made to the contractor on the basis of the overall lowes t statemem a_ 1" 1rl, c, i 

out in the final stage. 

10 Income Tax, GST, Labour Cess and other levies will be deducted from the contractor·: bi 11 " - p,·r 

rules -

11 DNIT shall be a part of the agreement 

12 (i) Jn case of any dispute or disagreement arising out of contract agreement t\dclit i,111 :il 

Deputy Commissioner(G) Fatehgarh sahib shall be the Arbitrator. whose dccisiL)11 ,i1:1 

be final and binding upon both the pai1ies. 

(ii) Jt shall be an essential terms of this contract that in order to avo id frivol()US cl ni 111 ,. tli , 

party invoking arbitration shall specify th_e disputes based . on r~.cts :rnd e-1lcul .. '.l1 ~1 , 

stating the amount claimed under each claim and shall f1_1rn1sh n depCl ~11-:1 t- :di 1,,, 

ten percent of the amount claimed, on a scheduled b~k m th~ n:1me ol the :1 rb1tr.11 ,,r 

b his official designation who shall keep the amount m deposit till the :1 111 10 u11 <." e111 ·11 1 

0 ~ the award. Jn the event of an award in favour of the claimant. th Jcpu it ·h:111 h,· 

refunded to him in proportion to the amount awarde~ wi th respec t to th ' :1 111o u11 1 

clai med and the balance, if anv, shall be forfeited and paid to the other pan ~. 

13 The Agency / Contractors, Co-operati ve Labour & Const. So~ietie~ should 11_01 havL' be '11 h_l.iL_'; 

listed/ Debarred from any department. An Affidav it / Undertaking w1 II be required to be ubrn itt ,L 

in the form of scanned copy on line. -- -
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I 
I 

b 

I.I 

\. 

If nny hem- 1 --
, . or 1cm. Olhcr th an DNIT ·1 - -w,11 hl' r,n id Ocr c le I . WI I got executed at site if required. R.ir e, ,,,, ri· 

qu tcd bv th ancnc"' u Ol i.n over~II lcsS/Above (Calculation will be don e on 1h1: h • •~, 
· " ,; egam t par1 I · b) E n gineer-in-charge . ic u ar est imate) on CSR ftems and rates or N.S 11..: 111 , tf 

S>uN~d tender should be as . . . 
invalid per approved class by the md1v1dual contractor othemi se i •-.--, 

I ny 0r all tenders can b · __ _ 
- - e rejected by the competent Authority without assigning an y rca ,on 

I Contractor/ Agency is b d . . . -of work. oun to any instruction issued by Govt. from time To tim e befor..: c:-. ..: r. 11 1, 

18 All the traffic arrange t · 1 d' d' . . . . -

19 

20 

21 

22 

23 
24 

. mens me u mg 1vers1on,Boards,barncadrng shall be provided b· · _ 
agency at his own cost along with the required security persons. The Municipal Counc il. SIRl.11' ,:J 
shall not p ay extra for it. 

l ~% security or above shall be deducted from the each bill of the contractor and amoun 1 of dcd1,;c;;­
will ~eleased as per govt. instructions. Defect ability period for road work is I year and fo r C.C 
floorin g & Paver blocks defect liability period will be 5 years, as per Govt. instructions 
All running payments shall be considered as advance payments to the contractors and an_· :: , c~ 0 -

payment in running bills shall be recovered from the contractor's final bill. 
If any other type of ta,, exists/imposed by the Govt., the same will be borne by the agency. 
Conditional Tender will not be accepted. 

E.P.F will be deducted as per Government policy _ 
Preference will be given to L&C Co-Op Societies as per notification no: 76/5 2179-C l ( 5 ) S~.: r 
dated 04/ l l /2019. In case L&C Co-Op Societies does not come forward to participate ir, .-
tendering process in required numbers, then tender of contractors will also be considered . 

25 Agency is liable to get the Interlocking Tiles tested from approved laboratory as paymcm of :i r.::. . 
bill shall be made after the receipt of satisfactory result in test report. 

26 Any defect found in quality/quantity shall be accountable towards the contractor irrespec, il·~ ,:, 
release of security 

------------------------------------------- -27 

28 

Bidders/Contractors can access tender document on the website w,vw.eproc.punjab.go,·.in ;ii ; r;;:T 
and submit the complete tender document into Electronic Tender on the website itselr'. Blcicic'> 
Shall attach scanned copies of all the paper, i.e PAN No. of the Contractor i L&C Soci;:>t~ F;r::-.. 
GST No, E.P.F number where applicable & EST Number. Valid Enlistment Ceni ficate .. 

Self-declaration that the Contractor I L&C Society Firm has not been black list ed ,il l :h~ 
publication of tender notice. 

1-----+----------------,----::-:---:----:---:---::-=----=---::-::----::----:----- -In case of L&C society, list of member of the society, their ID proofs & Latest Cap~c iry Ccr. :i:c::: 29 

30 

31 

32 

issued by registrar Co-Op societies. __ _ 
Intending bidders shall submit an undertaking that the sum total of works being bi ci docs 110: ~,: ~-­
their bid capacity by deducting value of all. works in hand (in all departments) at that po int :· :ir i: : . 
In the event that information provided by the bidders is found to be false or mis repre,ent3ti1 ~- t. -
tender would be liable for cancellation including forfeiture of the earnest mon y d,p ,~~ 1 d . ~ · 
bidder. 
The Contractor shall take all measures for the safety of traffic during const ru tion :J.n,l ;- .-. , , . 
erect and maintain such barricades including signs , markings, flags . lights and rb::;m ~,, -
necessary at ei ther end of excavation/embankment and such intennedi ate points 3, .:i irs1,·,. · 
Engineer in charge for the proper identification of construction area. He shall be re: · fll'11' it-1 ~ . 
damages and accidents caused due to negligence on his part . Nothing l!Xtra shal l b- p:i~ ·"', ~ , ,, : 
account . The Engineer in charge shall assist the conlractor for divening the tra ffic , ,. :1h I· .· , 
local police. 

The temporary warning lamps shall be installed at the barricades during the hou r· of darl. nc -~­
kept lit all times during these hours 
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36 

37 

38 

39 

40 

41 

42 

43 

44 

45 

46 

47 

48 

49 

11,c c0ntrnctor shall produce a ce . . . 

1hc specified / allot, d k n,ficate from the manufacturer that rnlerlockrn e pav1.:r binL~ I<>, 

1 ~6~8 c wor ' have been supplied by him and the grade of the pave-r block, i p -r 1 _ 

Any work can be cancel] d 1 . d . _ 

assigning any e _reJecte by !he President and Executive officer MC SIRHI NO " it ll()u 

reason at any lime. 

work will be issued to those contractors/firms who are either manufacturer or a uthorized dealer, -

Contractor/ Agency w·11 b . . . . . 

ft d 
1 e patd as per rates and premium applicable at the tune and date ol clo \in " 

o en ers. 
= 

Deduction of cement and steel will be done from Agencies bill as per Govt . instructions 

If, any other condition issued by the Government for these works will be applicable 

Agency is bound to follow instructions given by third party (if any) at any stage of wo rk. 

Only the Firms I Agencies who have E.P.F. Number, and E.S.I Number can apply. I r the F i;-=;-;-b 

Agencies have no E .P.F. Number, and no E.S.I Number then tender will be rejected 

Work order will be issued after getting necessary approvals/NOC (if any) from the concem-:d deptl . 

These Tenders will be processed as per Instructions given in Standard Operating Proced ure and a~ 

per The Punjab Transparency in Public Procurements Rules 2022. 

Agencies/Contractor/ Labour and construction societies should upload the detail of technical sta ff In 

be duputed on project and their qualification . 

All the members of the L&C society would perform the work at site by their own hands a, per th e: 

condition in the by laws of the L& C of the co-operative societies otherwise the President and 

Executive Officer would have the powers to cancel the Tender 

The Capacity of L&C co-op societies should not exceed at the time of taking part in thee te11 deri11~ 

process. 

Instructions issued by government vide ace slips shall be applicable 

GST no, EPF,E.S.l , PAN, Tender Fonn Fee, Enlistment Record , Capacity Certifi cate, Not B l:1,k 

List Undertaking, is required from contractor's and co-op societies. 

Authorized Signatory to be Uploaded 

Items quantity can be decreased as per requirement and work order shall be iss 1ed as per :i .:-1u .: 

quanti ty requirement of items 
1-----f--.L---:--L---_,_ __ -c-_---:----:--=:-=------=-=----~==-- ---:-c:--c-·---- - - -

Estimate rates are inclusive of GST amount. No extra GST rate will be g iven aga i11~1 ,•,1i11 .~ _ 
50 

amount 
1-----1----------- ------,---::--,--------------- - ---

Work order will be issued as per availability of funds 
51 

52 The tenders costing 10.00 lac and above will be vetted by third party appoi nted by g(wl. Th .: li1 1.. I 

bill and security will released after the technical and financial closer report submi t by third p:11·1_1. I: 

/\ will be the part of agreement also. 

I 

J iden~ 
M unici Council, 
SIRH D 

Exccuti ' 
Munici a l 
SIRH 

i ccr, 
uncil, 
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